
os P. Eswaramoorthy
Insolvency Professional

IBBI. Reg No. IBBI/IPA 1-002/IP-NO 028412017-18/10842

FORMB
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board oflndia (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SUBHASHRI BIO-ENERGIES PRIVATE LIMITED
Sl. No. PARTICULARS DETAILS
I. Name of corporate debtor Subhashri Bio-Energies Private Limited
2. Date of incorporation of corporate debtor 17/05/2000
3. Authority under which corporate debtor is RoC-Coimbatore,

incorporated 1 Ministry of Corporate Affairs
4. Corporate Identity No. 1 Limited Liability U23101TZ2000PTC009339

Identification No. of corporate debtor
5. Address of the registered office and principal Registered Office at: SenguttaiKadu, Munjanur

office (if any) of corporate debtor Post Tirchengodu Taluk, Namakkal District -
637403, Tamil Nadu, India.
Factory at: 67, Goundampalayam,
Kumaramangalam P.O., Tiruchengode-
637205Namakkal District, Tamil Nadu, India

6. Date of closure ofInsolvency Resolution Process 01/03/2022
7. Liquidation commencement date of corporate 28/04/2022.(Liquidator has received

debtor Communication of Order via eMail from the office
of Hon'ble NCLT on 02/05/2022)

8. Name and registration number of the insolvency Mr. P. Eswaramoorthy
professional acting as liquidator Reg.No:IBBI/IPA-002/IP-N00284/20 17-18110842.

9. Address and e-mail of the liquidator, as registered Mr. P. Eswaramoorthy
with the Board No, 44, 5th Street , Ramalingajothi Nagar Near

Corporation Office, Nanjundapuram Road,
Ramanathapuram, Coimbatore - 641045,Tamil
Nadu, India.eMail : eswarfcs@gmail.com
0422 - 2322333,3500466

10. Address and e-mail to be used for correspondence Same as serial No.9 above
with the liquidator

11. Last date for submission of claims 31/05/2022

Notice is hereby given that the National Company Law Tribunal (Name of Bench) has ordered the commencement of
liquidation of the Subhashri Bio-Energies Private Limited on 28/04/2022. (Liquidator has received Communication of
Order via eMail from the office of Hon'ble NCLT on 02/05/2022).The stakeholders of the SUBHASHRI BIO­
ENERGIES PRIVATE LIMITED are hereby called upon to submit their claims with proof on or before 31105/2022,
to the liquidator at the address mentioned against item No.10.The fmancial creditors shall submit their claims with
proof by electronic means only. All other creditors may submit the claims with the proof in person, by post or by
electronic means.Submission of false or misleading proof of claims shall attract penalties.Forms under the Insolvency
and Bankruptcy Board of India (Liquidation process) Regulations, 2016 can be downloaded from:
https:llibbi.gov.inlhome/downloads. A'$ .-

Sd/- -
P. Eswaramoorthy., B.Sc., LLB., FCS.,
Liquidator,
Subhashri Bio-Energies Private Limited
e-Mail: eswarfcs@gmail.com;
Phone: 0422 - 2322333,3500466

Place : Coimbatore

Date : 03/05/2022

No.44 & 44/1, 5th Street, Ramalinga Jothi Nagar, Near Corporation Office, Nanjundapuram Road,
Ramanathapuram, Coimbatore - 641 045. a 0422 - 2322333, 3500465/3500466 ({)94434 19246

.. eswarfcs@gmail.com, irpeswaramoorthy@gmail.com
GST No. 33MFPE4532Q1 ZN
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CIN: L29142TN1961PLC004568
Regd. Office: 108, Mount Poonamallee Road, Porur, Chennai - 600 116
Email ID: sectl@wsinsulators.com Website: www.wsindustries.in/KYC

NOTICE OF POSTAL BALLOT

Members of the Company are hereby informed that pursuant to Section 108, Section
110 and other applicable provisions, if any, of the Companies Act 2013 read with the
Companies (Management and Administration) Rules, 2014, the Company has on 2nd
May 2022 completed the dispatch of Postal Ballot Notice dated 30th April 2022 along
with the postal ballot form to all the Members for seeking Member's consent, in
relation to:-
1. Issuance of Equity Shares to Investors, other than existing promoter group, on a
Preferential Basis.
The Board of Directors of the Company has appointed Mrs. Lakshmmi Subramanian,
Practising Company Secretary, Chennai, as Scrutinizer to conduct the said Postal
Ballot including e-voting process in a fair and transparent manner. As required under
Rule 22 of the (Management and Administration) Rules, 2014, the Company has
engaged the services of National Securities Depository Limited (NSDL) to provide
electronic voting facility to theMembers of the Company.
The voting rights of Members shall be reckoned on the paid-up value of shares
registered in the name of the member(s) on 29th April 2022 (cut-off date) and the
Postal Ballot Notice along with Postal Ballot forms have been sent to all the Members,
whose names appear in theRegister ofMembers on that date.
Members holding shares in Physical /demat form have an option to vote either
electronically or through Postal Ballot form. Members can opt for only one mode of
voting i.e either by Postal ballot form or by electronic mode. In case anyMember casts
vote through physical ballot as well as electronic mode, then voting done through
electronicmode shall prevail and voting done by postal ballotwill be treated as invalid.
Members are requested to note that:
1. In case the Members are voting by way of Physical postal ballot form, the said form
duly completed and signed should reach the Scrutinizer on or before the close of
working hours i.e 5.00 p.m on 1st June 2022. All postal ballot forms received after the
said datewill be treated as if the reply fromsuchMember has not been received.
2. In case Members are e-voting, they can cast their vote online from 9.00 a.m on 3rd
May 2022 till 5.00 p.m on 1st June 2022. Please note that the e-voting module will be
disabled for voting thereafter.
The result of the Postal ballotwill be announced on 2nd June 2022.
A Member who have not received or who want duplicate Postal Ballot form can
download the same from www.evoting.nsdl.com or website of the Company
www.wsindustries.in/KYC or by writing to company the Registrar & Share Transfer
Agent, Integrated Registry Management Services Private Limited, 5A, 5th Floor,
Kences Towers, 1, Ramakrishna Street, T.Nagar, Chennai - 600017. For any queries /
grievances Members can contact Mr.B.Swaminathan, Company Secretary through
Email: sectl@wsinsulators.com or can contact Registrar of Share Transfer Agent
through Email: yuvraj@integratedindia.in

By Order of the Board
For W.S.Industries (India) Limited

Company Secretary
Place : Chennai
Date : 3rd May, 2022

PUBLIC NOTICE
NOTICE is hereby given that Writer Business Services Private Limited
engaged in providing record management services through its division Writer
Information Management Services, is holding the possession of records /
documents of numerous entities. Amongst them, the below mentioned party
(or parties) has/ have failed to approach the company to claim the possession
and ownership of their respective records / documents and till date no steps
have been taken by the said party (or parties) despite tremendous efforts
being taken by the company including service of notices / numerous
correspondence.

Sr.No Name of the Client

1 BI MARKETING AND SERVICES PRIVATE LIMITED

2 MSE FINANCIAL SERVICES LIMITED

The notice is hereby given to public at large that any person having any right,
title, interest, claim or demand of any nature whatsoever in respect of the said
records / documents of the above mentioned party (or parties), is hereby
required to make the same known in writing along with the documentary proof
thereof, to the undersigned at Writer Business Services Private Limited
situated at Plot No: 105, Dr. Babasaheb Ambedkar Road, Lalbaug, Mumbai
– 400 033 and / or principle place of business at Writer House, CTS no. 1377
& 1378, Church Road, Marol, Andheri (E), Mumbai – 400 059 within fifteen
(15) days from the date of publication hereof, failing which it shall be deemed
that no one holds the right to claim the ownership / possession of the said
records / documents and Writer Business Services Private Limited shall be
deemed to have the right to dispose of the said records / documents in its own
discretion including but not limited to destruction of the said records /
documents.

It may further be noted that Writer Business Services Private Limited shall not
be held responsible for loss / consequences if any against the actions taken
in this regard including the destruction of the records / documents and no one
shall be entitled to demand any type of compensation / payment / damages /
relief in any form whatsoever from Writer Business Services Private Limited.
The claims, if any, shall be deemed to have been given up or waived.
Destruction of the said records / documents or any other action taken by
Writer Business Services Private Limited in this regard howsoever shall not
be construed as a waiver or relinquishment of any right or remedy including
the right to recover dues, initiate due legal proceedings possessed by Writer
Business Services Private Limited against the said party (or parties).

Sd/-
Shauli Roy, Assistant General Manager- Legal
For Writer Business Services Private Limited
Address: Writer House, CTS no. 1377 & 1378, Church Road, Marol, Andheri
(E), Mumbai – 400 059

Place: Chennai
Date: 03-May-2022

POSSESSION NOTICE UNDER RULE 8(1) OF THE SARFAESI ACT, 2002
Whereas the Undersigned being the Authorized Officer of EDELWEISS HOUSING FINANCE LIMITED under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Ordinance,2002
(order 3 of 2002) and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security interest
(Enforcement) Rules 2002 issued Demand Notices to the Borrower/s as detailed hereunder, calling upon the respective
Borrowers to repay the amount mentioned in the said notices with all costs, charges and expenses till actual date of pay-
ment within 60 days from the receipt of the same. The said Borrowers/Co borrowers having failed to repay the amount,
notice is hereby given to the Borrowers/Co borrowers and the public in general that the undersigned has taken symbolic
possession of the property described hereunder in exercise of powers conferred on him under Section 13(4) of the said
Act r/w Rule 8 of the said Rules in the dates mentioned along-with the Borrowers in particular and public in general are
hereby cautioned not to deal with the properties and any dealings with the properties will be subject to the charge of EDEL-
WEISS HOUSING FINANCE LIMITED. For the amount specified therein with future interest, costs and charges from the
respective dates. Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues, Demand
Notice sent under Section 13(2) and Amount claimed thereunder and Date of Possession is given as under:

Place: Erode Sd/- Authorized Officer
Date: 03.05.2022 For EDELWEISS HOUSING FINANCE LIMITED

EDELWEISS HOUSING FINANCE LIMITED
Registered Office Situated At Tower 3, Wing B, Kohinoor City Mall,
Kohinoor City, Kirol Road, Kurla (West), Mumbai – 400070.
Regional Office Address: - Wing B, 7th Floor, Citi Tower, No.117,
Sri Theagaraya Road, Drivers Colony, T.Nagar, Chennai 600 017

1.Name and Address of the Borrower, Co Borrower Guarantor Loan Account No. And Loan Amount:
RAJKUMAR D (BORROWER) & RANI P (COBORROWER), L/39, Housing Unit, Modachur, Gobi (Tk), Erode 638476.
LAN NO. LERDSTH0000019744 LOAN AGREEMENT DATE: 20-OCTOBER-2016
LOAN AMOUNT :- RS.960000/-(Rupees Nine Lakh And Sixty Thousand Only) DEMAND NOTICE DATE: 31-January-2022
Amount Due in: Rs.896,516.00/- (Rupees Eight Lakh Ninety Six Thousand Five Hundred Sixteen Only)

Possession date: 30.04.2022
Details of the Secured Asset: SCHEDULE OF THE PROPERTY Erode District, Gobichettipalayam Taluk, All That Piece
And Parcel Of Land In The Sanctioned Plan Of The Gobichettipalayam Housing Scheme Area Bearing Plot No. L.I.G – 40
In S.No.121 Part Of Gobichettipalayam Sub-Registration District Joint – I Office, Modachur Village Gobichettipalayam
Municipal Ward Old No.16, New No.28, Block – 24 Ward – C.T.S.No.1, Velappan Street, Door No.40.
On The North By - L.I.G. – 39, On The East By - L.I.G – 51, On The South By - L.I.G. – 41, On The West By –
9.10 Meter Road, Measuirng: On The North - 10.70 Meters, On The East - 6.10 Meters, On The South – 10.70 Meters
On The West - 6.10 Meters, In All Measuring - 65.30 Square Meters.
With The Building Standing And Erected Thereon And Situated Within The Sub-Registration Of Gobichettipalayam And
Registration District Joint – I Gobichettipalayam.

FormNo. URC-2
Advertisement giving notice about registration under Part I of Chapter XXI [Pursuant to section 374(b)
of the companies Act, 2013 and rule 4(1) of the companies (Authorised to Register) Rules, 2014]
1. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the

Companies Act, 2013, an application has been made to the Registrar at Chennai
thatM/s.BloomsHealth care (FRN1941)apartnershipfirmmaybe registeredunder
Part I of Chapter XXI of the Companies Act 2013, as a company limited by shares.

2. The Principal objects of the company are as follows:
1. The partnership firmwhichwas in the name of BLOOMHEALTH CARE has been
converted into a Private Limited company in the name of BLOOMLIFE HOSPITAL
PRIVATE LIMITED.
2. To purchase, lease or otherwise acquire, establish, maintain, operate, run,
manageor administer hospitals,medicare, nursing homes, health care, diagnostic,
health aids, and research centers. To provide medical relief to the public in all
branches of medical schemes by all availablemeans.

3. To carry on the business ofmanufacturers, processor, traders, importers, exporters in
Pharmaceuticals, cosmetic products pharmaceutical-fine chemicals, pharmaceutical
products,medical chemical preparations, compounds, injectables, tablets&other
related items & to do business as dealers of surgical, scientific diagnostic,
therapeutic equipments, dentalmaterials&other related equipments, appliances
& accessories, clinic franchise, hospitals, pharmacy, scan / lab center & Other
support/ConsultingServices including todevelopapplications formanagingpatient
informationand records, clinical information, radiologyand laboratory information,
financial records, insurance claims, and operations of hospitals,medical practices,
clinics, pharmacies, and laboratories.
3. A copy of the draft memorandum and articles of association of the proposed
company may be inspected at the office at, Flat G-D Ramaniam Towers,
No.20L Greenways Road ,R.A puram Chennai- 600 028.

4. Notice is hereby given that any person objecting to this application may
communicate their objection in writing to the egistrar Of Companies, Block
No.6,B Wing 2nd Floor, Shastri Bhawan 26, Haddows Road, Chennai - 600034,
Tamilnaduwithin twenty days from the date of publication of this notice, with
a copy to the company at its registered office.

Dated this… 22ND.. day of... APRIL… 2022. Name(s) of Applicant
1) Dr.K.S.KAVITHA 2) Dr. GAUTHAM SIGAMANI 3)Ms. KAYAL GAUTHAM
(PAN: ANQPK0540C) (PAN: AHJPG4436A) (PAN: KYLPK2803J)
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